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Varsus
e o o e ¢« o o s s o Recpondentes

Union of India & Otheres .

Hon'ble Mr. Justice C.8riv2etava, v.C.

Houn'ble Mr, X. Obayva, Member (A)
Justice U.C.%rivestave,VC)

( By Hon'ble Mr,
Yy the

("J

No Crinter-3ffidevit haes been filed
iz having

T

recpondant=s, though 3mple time 2ad opportuni

bean afforded tc the respondents for the

e
=20,

ot the respondents preferced not to filz ccunter-

affidavit. A- such the cis2 is heing

£indlly,

e .z epplicunt +vho 1= member of Inlian TG L s —
Service har- priyed thul the chiarge-shzet dated
= op N ents He

.199C ey bz guasched Snd the re

the sealel cover and

20,
directed to open

i~>1le aemt the

enlaliong therein, oide by che Tophictmenlal

rec ot
fromotion Committee in Muor» 1961 in care ol the
on to Lhe post
f Tocests U.P. ignoring i». ~harge=-shteat and al=so the
ndents hs directed to complete the enguiry and

recpo

pass¢ @ final order hafors 31.12.1991 sc that 2 me

not ha =supercedeld »y hic Funiors.

2. The aponlicant was confirm=d in the Irdicon
7 in tha yeir 1983,

Jore~t Tecvice in the yeor 1€
th- State Jovernment issusd order tc Vigilancs

Dep3rtrent o initialc investigation

un o ~Laplaint

lodged by one MJ.L.A. agairsc thc cartein officiale,
After ctha rail, erquiry, the applicdant was promoted
to the post of Conservator of Forests in the morth
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of April, 1984, But subsequently, on 20.2.1990, he was

served with a charge-cheet in respsct of charges which

related to the period 1982-83. Thus, the charge-sheet

was served upon him come 8 years after the alleged Act

of ommission &nd commission . The &pplicant denied the

correctness of the said charges and subhitted his
explanation, an enquiry officer was appointed vide order
dated 20.6.1980 and was required to submit his report
within two months, but the enquiry officer exprecsed his

inability to conduct the enquiry, another G.J. was issued

on 4.5,1991 appointing another enquiry officer. XNotwith-

standing the facts that the enquiry officer was appointed
and the applicant was willing and he always co-sperated
with enquiry, but the engu.ry has not concluded, with the
recult that the applicant is being denied of his promgzip{
A Tepartrmental Prcmotion cumaiciee agt ir the month» of

March 199 for the promotion Lo the Post of Chief

Conservator of Forestes, although, otihers were promotec,

but the epplicant's result wac kept in sealed ccover orn

the ground that the oforesaid enquiry is pending. Few

months have passed, but the departaentel enquiry has not

proceaCed, with the recsult, that the applicant is being

denied of his promotion i~ has been superceded by his

Ry
juniors. as the departmental enquiry 18 started ondjlipre

delay ard laches on the part of the governmen%r Merely

on that ground, the charge-sheet cén not be quashed, Tha

govermment itself i§ cdelaying the matter. The recpdndest

are directed to conclude the enquiry within & period of

two months from the date of communication >f this order
O™t .. 3/~
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érnd the applicant will fully co-operate with “ka

enquiry, If the enguliv is not econcluded within the

@id specifield period, the resgcrdents sh2ll spen

1)

0m

Zcre
the rnedled cover within @ pe1ind ofF 10(ten) days ang

in case, tha recommendations are ir favour of tkre

apo.icant, the spplicant ~h=11 be pr-omoted without

rejudice, In case, the sama has rnot bezn opempald
J

Sr per directions dated 13,12,.1991, we meke no

sbservation= cegarding ta%ing of procesdinge under

the Contempt of Ziurt act. With these obrervations,

i~ dispoced oI €inally. No order s

e a?%ﬂ@zj\’/// '~ Vice-Chairmen

vl —

the application

to costs,

Luckncw Dated: 6.1,1693

(RKA.)



